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J 	 CENTRAL AONINISTTIVETRIJUNAL 

• 	 GUUiPHTI 3ENCH 	: GUW\HATI5e 

ORIGIONL PPLICTIJNNO._____________________ 

MISC PETITION NO6 	 ... 	(O.A.NOL._: 	-S.. 

..- 	 ..-..- 

REVIEWPPLICATIN N 

- cON ?,,,, PET 1 T1QN N 

.PPLIcNT(s) 

ESPONDENT(S) 

diocate for the 

Appljnt. 

Advocate fo 	the 

/ 	
Respondents 

.5 

Office Note Coq,rt Orders 

- ,- 	 .• 	 .- -5--.- 	 - 	.-•-- 

. 	. 

24295 	-r J.L.Sarkar learned counsel 

for the: applicant moves this appli- 

&pp1ict1ott 	i 	is .11113 
cation. The grievance is against the 

form and Within time ' 	transfer from Guwahati to Khunsa 

.C.F.ofRs 	501- Seismic Station, Arunachal Pradesh. 
deposited vide 

t 	Learned. Addl.C.G.S. 	1r A.K.Choudhury 
•: 

Dates •.4.9I-& appears for the respondents. 
5 	 Issue notice to the respondents 

I 	by registered post to show cause as 

- 	 to why :this application should 	not 

'admitted and the prayer sought 	for 

should snot 	be allowed. 

• , List on 24.3.1995 	for show 

cause and consideration of admiion. 

. 	• 	• 	. . 	 Heard counsel on the interim 

• 	• 	 - relief prayer. 	It is seen that 	the 

• t 	 . 	applicant has submitted 	representatio 

-n dated 6.2.95 to the Director, 

Regional Research Laboratory, 	Jorhat 

and it is pending disposal. The fact 

• that the applicant 	has submitted 

this application before this Tribunal 

should not be a bar for the respon- 

dents to 	dispose of the repesenta- 

' 	tion of the applicant dated 5.2.95 

I 	 I 
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OFFlCE NOTE 	,. 	 . 	
COURT moES 

	

,•24.2..95 	on merit. Till the disposal of . 	
this representation dated. 6.2.35 

	

.. 	.. 	
by therespondents or 24.395, which 

—ever is later, the respondents are .......
.-.• .... ......directed to not to jmlemnt the 

.... 	..... 

 

t ransf er order dated 1.11.34 

(Annexure-16). On the prayer of Mr 
- 	Sákar, the applicant is allowed 

. 	- 	.....................................--- 
	.liberty....to furnish additional 

grbund to his representation dated .... 	.............-. .-- 
. I-  -. 	 I 	- 

6.2.95 on account of children ....................................................--.-..-- .........-. ............. 
educa€ ion so..a to reach respondent 

No.2 within 7 days from today in 
__ 1,-. ...................... 

ordeàenbhim.... t 	onsider 

	

I. 	
:' this problem also while disposing 

	

• 	.t 	 , of the representation. 
1 	Copy of this order may be 

furnished to the counsel of the 

' 	parties. 

.. 

:1 	 ..., 	' 	
Meiber 

pg 

• 	 . 

	

24.3.95 	., Mr J.L.Sarkar for the applicant, 

Mr A.K.Choudhury,Addl.C.G.S.0 

for the respondents. 

	

• 	. . 	 Mr C.houdhury states that he has 
fl/b 	1, 	 received instruction to seek.for 8 

weeks time to file show cause and 

written statement. Mr Sarkar has no 

objection. - 	. 	. 	. . 
	List on 26,51995 for show cause 

-- 
QII.I 	

-- 
UP QUIIJjjUfl -__. 

The interim order. dated 24.2,95 
shall continue. 



Wr 

O.A.
10  

 29/95 

HI 
26.5.95 	Learned counsel fir J.L.Sarkar is 

I 

present for the applicant. Learned Addi. 

- C.G.S.0 hr A.K.Choudhury is also present, 

for the respondents. 

Learned counsel Mr J.L.Sarkar submits 

that the applicant had submitted a repre-

sentation dated 28.2.95 before the respon-

dentsas given liberty on 24.2.95aand' it 

is pending disposal by the respondents. 

Learned AddlOC.G.S.C. states that the 

respondents have referred the case of the 

applicant before the hedical Board and it 

is expected that its report will be 

received' soon.  

Heard counsel of both sides. No shOw' 

cause has been filed by the respondents 

till now. In the circumstanbes question 

of admission is taken up. PerUsed the 

sstatements of grievances and reliefs 

.-... 	sought for inthis application. The 

i JàpL'ication is admitted4 Respondents alre- 

• ady served. Four weeks time is granted to 

respondents to submit written statement. 

•As xNalwasked hy'bakhsides k 

'Both sides submit that thehrn 

may be fixed on 30.6.95 as the case 

requires expeditious disposal and that in 

the meantime written statement may be 

• fjled by the -respondents. !4ccordingly 

hearing is fixed on 30.6.95 by consent 

of bothsides. Respondents will submit 

written statement with copy to the 

applicant before due date of hearing. 
List for'heari.ng on 30..6.1995. 

Copy of this orde.r may be furnished 

to the counsel of both sides. 

- r 	- 
• ---- 	' 

h-. trGr.' 	- 
t rY  

pg 	
• 

fiember 
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I/ f 

30.6,95 	Learned consel lr R.C.Barpatr 

Gohain for the applicant is present. 

Learned Addl.C.G.S.0 Mr A.K.Cháudhury 

submits written statement today with 

copy to Mr R.1.Barpatra Gohain. It has 

been submitted that the applicant haá 

got his relief in terms of order No. 

° 	 RLJ-19(67)—Vig/95 dated 28.6.95(Annexure 
t7 	 A to the written statement) issued by 

all 	 Section Officer, Regional Research 

Laboratory, Jorhat. Applicant's transfer 
29 7 	from Guuahati to Khonsa has been revoked 

and he has been posted back to Guwahati. 
4., 

/ 	 The application has therefore become 

inf'ructuous and it is disposed of as 

infructuous. 

0 

•1I 
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In the Central Administratjve Tribunal, Gauhati bench, 

Guwahati. 	 C4 

An application under Section 19 

of the Administrative Tribunal 

Act, 1985. 

• 	 Q.A.JSTo.'L/1995 

Shri Ranendra Iflimar Buragohain 

I.. 4.pplicant 

 -Vs.- 

Union of India & Ors, 

I 

2, 

 

 

 

... Respondents. 

IN DE•X 
Particulaxs T 	 Annexures 	Page 

Copy of the transfer order 

dtd. 9.9.94 	 •. I A 	 IL1 

Copy of the office memoren-

dun dtd. 1.11.94 issued by 

the Controller of Adminis-

tration, transfering the 
e 

applicant to Khunsa 	.. I B 
Copy of the letter of inti- 

nation dtd. 7.11.94 issued by 
the applicant  
Copy of the application dtd. 
9.1.95 filed by applicant ±or ,  
commuted leave 	 .. 2 B 

Copy of the application dtd. 
9.1.95 filed by applicant for 
comuted.ieave 	 .. 2 0 

Copy of the Medical certificate 
dt. 7.11.95 iesued by Dr. K... Saikia 	2  D 

Copy of medical certificate 	 - 
dt. 12.12.94 issued by Dr. K.K. Saikia- 132 B 
Copy of medical certificate dt. 	1. 

412,95 is sued by Dr. J • C. Barkakaty — 3 	- 2_I - 
Copy of the appeal dt. 7.2.95, 	 — 
filed by the applicant 	 -. 4 	2 

 

 

8, 

9. 
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Particulars of the Applicant : 

Shri B.anendra Kumar Buragohain 

son of Shri Harendra Kumar aohain 

presently working as Junior Technical 

Assistant, Regional Research Laboratory, 

Jorhat -4, Assam. 

2articulars of the Respondents : 

i) Union of India, represented by the 

Direct, Regional Research laboratory, 

Jorhat-6, Assam. 

The Director, Regional Research Laboratory, 

Jorhat-6, Assani. 

The Bontroller of Administration, 

Regional Research Laboratory, Jorhat-6, 

Assam. 

The Scientist, Geo-Science Division, 

Regional Research Laboratory, 

Jorhat-, Assam. 

The Administrative Officer, 

Regional Research Laboratory, 

aorhat-6 2  Assam. 

30 	ParticulaS for which the application is made ; 

i) Office order No. LJ/GEOSC/94 dt. 1.11.94 

issued by the Controller of Administration, Regional 

Research laboratory, Jorhat, ABeam, transferring 

the ...:' 



I 

—3-s 

the applicant to Khunsa, Seismic Station, 

.Arunach&. Pradesh, thereby subjecting the 

applicant to frequent transfer and with 

malafide intention. 

ii) Office memorendum No. PRLJ/eosc/94 dt. 

3
0
1.95 issued by the Controller of Admiriistra-

tion , Regional Research Laboratory, Jorhat, 

directing the applicant to proceed to Khunsa 

immediately failing which he would be subjected 

10 disciplinary action. 

S 

Jurisdiction of the Tribunal : 

The applicant declares that the subject matter 

of the application is well within the june-

diction of this Ho& ble Tribunal. 

Limitation:- 

The applicant further declares that the 

application isfiled within the period of 

limitation as requ.ired under Section 21 of 

the Aämjnistrative Tribunal Act, 1985. 

is 	Brief facts of the case : 

i) That the applicant begs to state that since 

the day of his joining to service in the 

Regional Research Laboratory, way back on. 

18.3.80 as Junior Laboratory Assistant at 

Jorhat, the applicant has been subjected to 

frequent ...4/ 
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frequent transfers and to be more specific on 

23.10.81 he was transferred from Jorhat to Kohima, 

Nagaland and after he served therein at Kohima 

for about 3 years,..he was again transferred 

therefrom to Guwaiati on 5.2.85. The applicant 

was again transferred from Guwahati to Jorhat 

on 18.6.92 and immediately thereafter about 2 

years of his service therein, he was ain 

transferred on 9.9.94 to &uwahati for 3 months 

temorariiy on tour basis. Finally vide the order 

dtd: 1.11.94, the Controller of Administration. 

1egionai Research Laboratory, Jorhat transferred 

the applicant again from Guw&iati to Khunsa, 

Aru.nacbal Pradesh, thereby subjecting the appli-

cant to consistent mental agony and tension 

besiaes physical sufferings. 

A copy of the transfer order dtd. 9.9.94 

and order atd.. 1.11.94 are annexed herewith 

andmarked as Annexures- I A & lB. 

ii) That the applicant begs to state that imme-

diately before his transfer to G-uwahati on 9.9.94 

the applicant has lodged a complaint on 30.8.94 

before the A.D.C. (Supply) Jorhat, in the capacity 

of a Registered shareholder bearing registration 

No. 578 dtd. 12.1.81 9  against the ongoing malprac-

tices in dealing with the essential commodities 

such as rice, sugar, kerosine oil by the secretary 

and... 5/ 



I 

and the Treasure1 of the JRI C'o-operative 

Consumers Stores. On the basis of that complaint 

the concerned authorities raided and seized 611 

the documents and found lot of irregularities 

A case has been registered as a Special Case 

No. 6/94 and the same is pending ,bef ore the 

appropriate authority at Lorhat. The high handed 

vested interest directly involved in that mal-

practice, just to seve their skin, in an arbitrary 

way and with malafiae intention immQ.iate1y 

transered the applicant to Guwahati on tour 

bai8 on 9.9.94 (Annex.re-IA) .. It may be stated 

that 	the applicant did not yield to the pre- 

ssures vested upon him for. withdrawing the 

applicatiofl,. on the basis of which. the f ore- 

said 'case has been registered,_ the applicant is 

s'bjected to freqnt trafer so that the appli-

cant fails to appear before the competent authority, 

entertaining the complaint of applicant,on the 

dates fixed for bearing. This is a clear proof 

of malafide intention of the respondent in 

subjcting the applicant, to frequent transfers. 

iii) That the applicant begs to state that as the 

applicant has been suffering from mental .. agony 

and tensions that arose out of the illegal and 

intentional harassment as stated herein above, 

excer...6/ 

I 
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exercising the jurisdiction and power in an 

illegal manner giving a good bye to all the 

norms and procedures set by law, the health 

of the applicant gradually detethdrated. On 

Consultation, the doctor first advice the 

applicant to take rest for 6 weeks and there-

after for another 4 weeks, as he didnot show 

any improvement. The applicant has been 

communicating ts development to the concerned 

authorities from time to time in writind, supported 

by medical certificates issued by the doctors on 
S 

7.11.94 and 12.12.94 • The applicant informed 

'the concerned aphorities thrOugh a letter 

dtd. 7.11.94 addressed to the Head of the Division, 

Geo- science, RRL, ..LJorhat with copy to all 

concerned authorities informing about the illness 

supported by the medical certificate dtd. 7.11.94. 

Later on vide his application dtd. 23.11.94 

applied for commuted leave purely on medical 

ground. Further vide his application dtd. 9.1.95, 

the applicant requested for granting commuted 

leave for another 6 weeks, a medical certificate 

issued to that e±tect has also been attached 

thereto. 

A copy of the letter of intimation dtd. 

7.11.94, application dtd. 2.11.94 and 

application dtd. 9.1.95 and medical certi-

ficate dtd. 7.11.94 and 12.12.94 are annexed 

herewith and marked as Anriexures- 2A, 2J3,20 

2D and 2E respectively. 

t 
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iv) 	That the applicant begs to state that because 

of the mental agony and tensions as referred to herein 

above, the applicant developed heart trouble as is 

evident from the EGG report. It may be mentioned that 

as per the advice of the phyioians extending treatment 

to the applicant and as be didnot sh9w any improvement 

the applicant consulted with Dr. J.C. Barkakaty, 

.âssociated Professor of cardiology, Gauhati Medical 

College, who in turn after analysis the reports of 

examination the applicant was directed to undergo, 

finally opined that the applicant developed the disease 

of heart. As such vide his certificate dtd. 4.2.9 

advised the applicant to take complete rest for another 

month. Now the applicant is under his treatment but 

without. any improvement. 

A copy of the medical certificate dtd. 4.2.9 5 

is annexed herewith and marked as Annexure-3. 

vj 	That the applicant begs to state that regarding 

the maipractices in the JBL Co-operative Consumers 

stores, as is referred to herein above may of the news 

have been published by some popular dailies of the State. 

The vested interest gropp doubt the applicant to be the 

source of information which has already been denied 

and clarified by the applicant vide his letter dtd. 

9.12.94. Nothing' also could be proved in affirmative 

as yet. But to translate the vergence upon the applicant, 

without any rhyme or reason and with a malafide inten-

tion the applicant has been subjectea to frequent 

transfers. 

Contd...8/ 
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That the applicant begs to state that an 

interview was held at RRI, Jorhat, On 25.10.94 

for promoting some TechnIcal Assistants to the post 

of Senior Technical Assistants with retrospective 

effect from 1986. The applicant was also elligible 

to that promotion. No calling letter has been pro- 

cedurally issued to the applicant definitely with 

a malafide intention to deprive the applicant from 

appearing for the said interview. Be it stated, 

that, with a view to depriving the applicant he has 

already been transferred to Gauhati on tour basis 

on 9.9.4 However, somehow or rather the applicant 

appeared for the interview • The applicant is cofident 

that he has done best performance in that interview. 

But the selection committee was forced by the high 

handed authority to drop the name of the applicant 

from the selection list. Ultimately the name of the 

applicant has been dropped therefrom, whichthe 

applicant came to know from a very reliable source. 

As a result of this many of his juniors have been 

promoted superceeding the applicant. As the applicant 

has been raising protest in this regard, with the 

malafide intention, the applicant is subjected to 

illegal harassment taking resort to frequent transfers 

as referred to nerejn above. 

That the applicant begs to state that on the 

basis of his seniority, the applicant is entitled to 

a C-type quarter. But jnspite of repeated request 

also.. .9/ 
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also the applicant has not yet been provided with 

- 	 even a B or A  type quarter, though lot of quarters 

are lying vacant. The concerned authorities xxe 

right from the very begining in the pretext of 

transferring the. applicant, that to with malafide 4 

intention and high Uxit frequency, have not provided 

any quarter to the applicant. 

vii* That the applicant begs to state that the 

malafiae intentions of the respondents subjecting the 

applicart to too frequent transfers also results into 

discriminatory treatment. It may be stated that there 

is no such instance saving the instant case of transfer 

of the applicant, of transferring any 	 employee 
with such frequency. There are inumerable examples of 

employees who are not subjected to any transfer, 

even if transfer is an incidence of service. The 

applicant is thereby subjected to discriminatory 

treatment in terms df transfers and also of promotion. 

ix) 	That the applicant begs to state that Khunda 

inArunachaj Pradesh is a very remote and interior 

place and station wherein accomodation is very rare 

to get. In addition to that no medical faciljtjes 

are available wherein it will not be practicable to 

get any intensive care from a heart specialist as 

is required to the applicant. 
S 

Further.. .10/ 
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'urther as is eviãent, Khunsa is a dead station 

of RRL (nder (leo-Science Division) sincelong. It 

will be very risky on the part of the applicant to 

proceed to Khunsa, he being a heart patient and 

undergoing treatment under an expert heart specialist 

(Annexure-3). 

x) 	That the applicant begs to state that the 

applicant, failing to get any justice from the con-

cerned authorities, filed an appeal to the Direeor, 

Regional Research Laboatory, Jorhat on 7.2.95 yen-

tilating all his grievances and his physical enability 

praying to stay the operation of the transfer order 

dtd. 1.11.94 purely on the grounds stated therein. Be 

it stated that during his entire service life the 

applicant has been moving on transfer from one place 

to other though frequently without any objection, 

as will be evident from the official records. 

A copy of the appeal dtd. 7.2.95 is nnexed 

herewith and marked as Annexure - 4. 

7. 	Reliefs sought for :- 

In the facts and circumstances the applicant 

prays for the following reliefs :- 

a) That the impugned oruer No. RLJ/GEOSC/94 

dated 1.11.94 issued by the Controller of Administration, 

Respondent No.3 may be set aside and quashed in the 

interest of natural justice. 

Contd. .. 11/ 

t 



That the applicant, being a heart patient, 

be allowed to continue in service either at Guwaiati or 

at Jorhat, to enable bini to avail the medicaltreaeAt 

as is required in his case. 

That the act of the respondents in subjecting 

the applicant to frequent transfers with malafid.e 

intention in an arbitrary and purely discriminatory 

manner be declared as illegal. 

The above reliefs are sought for on the 

following amongst other - 

0 UN D S 

For that the act of the respQdents in sub-

jecting the applicant to mental agony and 

tention, taking resort to frequent trns±ers 

is highly arbitrary, malafide and illegal. 

For that the acts of the respondents in 

singling out the applicant and subjecting him 

to discriminatory treatment by frequently 

transferring him is bad in law and liable to 

be declared illegal being violative of Articles 

14 and 16 of the Constitution of India. 

For that the act of the respondent a in sub-

jecting the applicant to frequent transfers 

is abso1utely with malafide intention and is 

illegal and un-constitutional being violative : 

to the existing norms and procedures. 

Contd.. .12/ 



	

• 	
iv) 	For that the act of respondent No.3 in threa- 

tening the applicant to 

disciplinary action if faied to move to 

	

• 	 Khunsa, completely ioring the health condi- 

tion of the applicant, is vindictive, arbitrary 

besides being illegal. 

v) 	For that the act of respondents in sin.ing 

out the applicant and subjecting him to frequent 

tranàfer, is with m&.afide intention and 

- axnunts to biasness. 
S 

80 	Interim relief sought. for :.- 

During the pendency of this application the 

applicant prays for the following interim relief :- 

That the impugned transfer order dtd. 1.11.94 

(Annexuze- iB) may kindly be stayed .. Further 

the respondents may be direqtednot to transfer 

the services of the apfpiioant till the disposal 

of the application. 

The above interim relief is prayed 

f or on the grounds stated in paragraph 7 

herein above. 

9. 	The applicant declares that he has, not filed 

any other appli cation/ case in any other Tribunal/Court.. 

• 	 . 	 Contd...13/ 
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The applicant has represented before the 

al4thorities. However there is no remedy.on' that. 

under any service rules and the remedy, sougt for 

bef re this Tribunal would be the only and appropriate 

reme4y. 

Particulars of Postal order :- 

NoO22Dt.Z3.'2  

42. 	An index showing the particulars of documents 

enc osed : 

1,36 	Documents : 

As per index. 

I % 

VERIPICAT ION 

I, Shri Ranendra Kumar Buragohain, aged about 46 

ye rs, son of. Shri Harendra Kumar Gohain, verify that 

th statements made in paragraphs 1 to 13 of this 

application are truto my knowledge and that I have 

not suppressed any material facts. . .,. 

Signature 



Ill.uI(itTtL 1111 16rLrC11 LAt1c4TCY 	1cnJI/'rt A3Mi 	
1~n 

Not RRI4.T/G000c/94 	
. 	 Dated 9th Sep' tot 1994  

QFFICE }IEMORANDUM 

It is ror in.forictjon to all oonoerned that the competent 
authority is pleased to trn8Zer the Lollowirig atçt ff  ienbere  as  
aho,in agniniit their nnmes for n period of 3(tbree) mQnths with 

.ntc effeot $ 

Mnrne 

1. 3r1 ILK. Lurnolmin, 
Tech. /estt., 

Jorhnt  

20 Sri t)ulnl 3thu, 
Project Aaeistrint, 
FUlL Sel3rnio ,Rtatio, 
Guwnlrntl. 

FUlL Seisrito Strition, 
Cuwnhatj 

P.RL Saisaja Stntien, 
Yongyiznaen • Nagnlor4 

They nra requeSted to tithe over/hand over their chrwges imnd1ntoly and U4 sate, may be cotununicnted to this office. 

This tetipornr'y 	 ordor of the nbovo persona will be. 
trented on on tour. 

This iiaues with the approvitl of the oompatezt ituthoritr.. 

/ Son  

To 

I, 

19 Sri R.K. Buruohtjn, 
Tobh, Aaott, 
Ceoscieno. Olvisien, 
flu., JorZi,tt 

Adijtjnistrritty* 	T4 ,icer 
'tI cI( 	Vt P pt.. 

.f. •1 

2. Sri Dulal 3tthu, 	. 

Frojeot Asstt., 
fIlL Ceiattc Stntion, 
Durga Srobr,. 
Guwahitj 9 

Copy to i— I. Hend, Geosoleno, Divtnion 
- , i 	 q4 A ,.,.. 	4 

1 	Dill Seotion 
59 Persorin]. fUe 
6. P.$. to Director 

.• 

re 	

I 	

. 

( 
i.u. Dhcgiwiti 

) 

Adxizttstratjve O.ftic.r 
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REGIONAL RESEARCH LABDRATORY;;JORHAT 

No.RLJ/GEOSC/94 	 Dated 01.11.94 

OFFICE MEMORANDUM 

In 	Pursuance of O.M. of even number dated 09.6.94, 
tho Competent Ai!thority of RRL, Jorhat has been pleased to 
transfer Shri R K Buragohain, Technical Assistant to Khunsa 
Seismic Station. He will be resjonsible to reviLalise the 
activities of th?  sub-station and w, 11 be responsible for its 
management. The'activities of the sub-station will, however, 
be reported to the Head, Geo-science Division, RRL, Jorhat. 

He will be entitled for T.A. etc. as per TTA rule. 
Sri Buragohain 'should proceed immediately to Khunsa sub-
station and submit the. joining report through the Head, Geo-
science Division immediately. 

Th 	pr4' co mee into force with immediate effect. 

P P Bhattacharee 
Controller of Admi-  kfa.tQn. 

To 

Shri R K Buragohain 
Technical Assistant 
Care Dr.H K Gohain 
Milanpur 
East 
Bamunimaidan P 0 
Guwahati 21 

' 	 \ 
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T. fit 
Th. Ite.d oC J)ivj!3 
GoO.-SCjcflc0 , U. fl. 	Jur1;tt 
As3am 0  

Subz- An inforrnit:jon for my nickness. 

With clue respect, I want. to inform you th.t 
I am suffering weakne 	ncvre1y an(3 here : am en- closing a Zloc.lici1 Cortifjct from Dr. K(jj 

latiny to ny LJickneE 0  

With regards, 

Yours faithfuU, 

R. K. 	raOjohn in) 

'O-cj(mflc 	J)iV1)6 

IIe -i1 of the Division, 
Ceo-Science 0  

c.oj,. 

A. O 

/ 



bit ly  
Ddte:23th .Utc,j94, 

To 

The hdrninitratjvo Officer, 
R.R.J4 , Jorhat. 

Through head of the) Diiic)fl 
Oeo-cjen-o 1  

Cube.. An enrnet requis for (Jrnting cornuttJ 
leave from 2nd !ov./ 1 94 to 16th Dec./'94, 

Sir e  

Jith reference to. your l - tor 'ltd. 15..11..94 
Which I have rocejvj on 2 1 -1194 I :ant to inform 

you that my leave from 2nd Nov/94 to 16th Dec./94 ahould 

kindly be treated as comr,uttec1 leave on purely 
Medical. 

ground •  

With regards.  

Yourz faithfully. 

The Head of 	 . !. .3uracjohaii\ 	t?I f 
(;en- 



I ,  

4 

1)ate: 9-01-9S. 

To 
The 1cJrnirttrati, 0J ficnr, 
R.fl.14. Jorht ,AI2ern. 

3111)- An (flrn3( r'qtlrnt for r;'ntiig Coir.mutc iE:ve 
for anotIt - r ix weck on Medical ground. 

Through : hi, J)x o  

1L'.d u 	(h' 	J)'n v. 

sic, 

With (1tj 	.r(37v:I I t;nt It() illj:orm YOU that 1 w;nt 

the eXtcnhIjcn Of 	n')t:hE, 	3j 	 OJ CItr2rnflted 3.0'i3ve On 
JJ- purc!ly tT'(3diIr!1 ji.oiuxl 1 1 will 110t jOiO1UlOfl3a (;\rich;L 

jrAd ih) ;' tmy ny cout, io, y:1r iztt 	otn icIur.L ion & co 
ope:aLiou ii higholy r)qu1 	H'rci 'ii'1 	( 	(( r%tp rt4 

	

- 	 - 

medical c,rtifjctt, 	 • 

	

TIiiuk,i. 	: 	• 

	

Iit:h 	Cjti17d13, 

cY.)Ur:i 

10  

Dr. M.fl. 

1knd of thn Ico-Hcjence Divn. 
R.1LL. Jorht. 

( U.K. tiorngohaln) 

c;c!o-- i-icie n(c, Dtvn. 
R.R.L. Jothat.' 
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Dr. 	ufdip Icuinar Saikia  
M 	 F 	: 6 P.m.-8 . B.B.S., D.L.O., M 	

rom 	 P.m..S. 	
CHA1DRpharmacarc T.C.i,p }ellow in MCH Liverpool (UK) 	

().. Road Guwah3tj. Seflior Mcji 	Health Officer, Ai{. 	
ResidenceKrjsbflaflagar 
Chanclniarj, Ghy-3 
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• 	Dr. Kuldip Kurnar Saikia 	 From : 6 P.m.—S P.m. 
M,B.B.S. , D L.O., U.S. 	 CJTAMBlRPhnrrn.rc. 
T.C.LP., Fellow in MCH Lierpool (lK) 	G.S. Road Guwahaii. 
Senior Medjcaj & Health Oc'r, AHS. 	Reiidence—Krisnagar 

clzndmarj, Gby-3 
TZL-550757 
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J. C. Barkataki 
	

Resi—Krishnanagar, Chandmari 

T M.B.B.S., M.D. (Medicine); D.M. (Cardiology—Vellore) 
	

GUWAHATI-781 003 
Associate Professor of Cardiology 

	
Tele : 551183 

Gauhati Medical College 	

Date .........*!.7... .... 
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2 
To 

T110 Dcator,  
1locJiot);j 1oDe;tr.i L k,r,i,j 	, 	 !2. 1 .z 	-02-93. 
Jorh;t-6, Asam. 

Subject:_ An annQnj for StyiI)g the opc'ratjon 

	

of the order dLd01,11 0 94 isu 	by  
Controiler of Ad!tiflj2tratjflt)  
Jorh3t, trtnsferjnq the undersiqn( 

	

to J'ion. (\runc11 	c1h_ -....-----..----..-- 	_ 

Sir, 	- 

I have the honour to (rj your kind tt:entjon to 
the following few points 	to con: iIer ray cane with due heed and Sympathy, 

That sir, ninc the dy of ray joining in this 
organisation way beck on 'S. 3.80 as junior Ldl)/ASStt. It Jor-

hat, I have been subjecci to freuent trnsfers and to b 
more Specific on 23.10.81 I 	s tr)r'd from Jorhat to 
Kohim, Naqeilancl and a2ter I 	rvod therein at Kohirne for about 
3 1/ yr • I was again trncrc1 	efrom to Guwal)%1: i on 
5-2-85. I was again ransrre(1 frori Guua 

on 18-6-92 and immedia 	
hntj to Jorhat ILR.L O  

tely after aLout(two) 2 yrs. of. Wv 5e-VjCC therein, I Was a(rjn Lr1:(?rr(c on 9,994 to Guwahatj 
for 3 months teporarv tratjs:or on tour basis. Finally, 	e the or(er. (itd.,l 1.94 by the C, o,jof r, I. L. ,Jorhat, I am 
trensfer.ec3 to KI 1Onsa.(?rlLnr 1nr'd'h) SUbjetinq we to eofl-S IS tnt fliOti t1 nqony ntid tenr3 Ofl bun ides pl)vs CF1 ly suffering, 

That Sir, 1 mediately bfore my transfer to 
Guw2hi on 9,9,94, I have 1odjcI a cem 

laint before the 
ADc( Sup.1') 

Jorhat, an a reqis tud '1iarc holder bearing the 

rogistration No. 578 dtd,] 2. 1.531 i Conn(cLo with tc' on-
ooinq ma1nraCtjcs in deiljn 	, itli the essentjl corra00jtj5 
items such as rice 0  suuar, K/oil by the 3ecrctnry and Teasurer 
of the LT.R.I. Co -onerativo con:utfle13 3tore on 3.B. 94. On 
the bEsjn of tht cora')iiI)t the Cen rened 

authorjtes raided 
and Seized all the documt 	and found lot of iregu1erjj5, 
The case is pending before the 	proprjatp cuthorjtr at J0r- hat. The high- 	idec) 2ntd inturent directly invo1rec1 in that rna1practicc 	just: to s:ve L':k skin, in a very ri lf1 
ar) itrory wy tranf. r itu Lu (U:Lh;ft i on tour ban i on 9,994 
Lob5 of pr 	

uros, from m n :rt(s have been e)ert((1 upon \ ( 
We to u 1t1idji, the 	c:jd comela mt. As I deal I nod 	p to ith- N 	draw the same, I rI 5UbjcL'd to j:u:ur,flt trnnfer imr ecl Iatir t thereafter firot: to Gveah;..Lj then c;jti to Khonsa on 0.9,94 a 
1 • 11,94 respcctjv(1v so that I 	%r :aiJ to 1 	n rbefore the compe tent authority ti t et) 	ta 	rr' come la in t on the 



- 2 2, 	 P age 2/ 

dntos fixed 	the 	flR3. This i 	c1' prOOf of iiai 

/ 	
:tou tion in uhj 	 to 	u u L r n 

3. 	That 3ir, iig 141C, u; 	I hrv' Uot) Uf)crinj from 
mental agony and tcution thit rse out of illegal and inten-
t1onl harassillont a fl L: te( lier in 	OVO, my 	1 Lh is de to- 
riorated.. On COfl211L'Ljo), the decØtr advised me to take rest 
for 6 weeks and thereaftcr for 	nother(four) 4 ueks Is I 
didnot show any improve:ont. I hve bcn coi unicntinq this 
c3evelopiiient from time to tine to the unccrnc authrjtjec nlon 

with medical certjfjctcs dtd. 7,11.94 and 12,12,94. I 
am also prayed through an applicion dtd.9,1,95 that the trn- 
sf-er order cltd, 1.11,94 transferjn1 me to lZhonsa, bo kindly 
stayed on the 	above qround, ISUt I am further dirctec1 to 
proceed to Khnsa com1eto1y iqnorincc ny ill health. 

It is Dertonint to,iI mention that Khonsa zis a very 
remote and interior place an station in Arunac1- 1 pradesh, 
where the accomocijoj is v'ry rare to qet. In addition to that 
medical facilities are not vai1;3b1e as is ruirec1 in my case 
which will be evident Irom the riedic 1 records I am enclosing 
herewith, 	 . 

4. , 	T-hat 3ir, bacuse of th9 Inent. açjony as 
rred to herein above, i (3ev'lod hett troub1( a is rvident 
from the ECG report, It may be mentLot)c(1 that, 

as per adVjãc 
of the Physicj)5 who 	etnjn tratiiont to me and s I 
did not show any imr)rovemrmt, 

I consulted with Dr, J.C.orkEkj 
ASSOCIIiLCd 

Professor of Cardiolooy, uahatj Iledical Collene, 
who in turn after an1ysis of th renorts of the exarinations I 
'ias directed to un(jer.o 

treatment, finally Oj)ined that I deve-
ipped the disens() of hinart. Antie)i T ti 	

fln flh 	i(btI(I 	ishlil 	1111011 

A copy of the medical certifjc- dtd. 4.295 is 

\ 	
annexed herewith s inne::lire. I , 	f  

5. 	
that Sir, req.r(:ine the ri uractice(. in the 

JRL CO—01- lye Consurir 	tor, anv of the news have h'on pubi ishi'd 	by 50Ifl POpU 1: Y 	. J. 	 i VeS t1 i Ute esc1roup 
doubt3 me to be the source of in?pr;iatio, 'iI1ch I 

stron.tly denied vide my 1eLtr dtd. 
9.12. 94, 'fher is 

	

 
am respons ihie for 	 r 	th 

	

1so 00 poof 	at, I 	
t zoso 	)cai -  OtJS, T3ut to 	tran:-; 1. ae the ueon me 	'-7 kLhinUt an: •Jh-'ne 	r r''oi and with a fide intentjon I. ;i 
Ui)je('('( to 	e''rut t3anfers, 

COt) td/3 



Ull 

L5J_NO3/

011,11  
• f 

	
Thit 	, 	100y Of hi" 11I) i (fl 	 ,() 	 Oh Led to lI 

j)O t oI: :tio, T(.:hu ie; 1 :e 	i: Jl) t., 	:• .3.986. All iiitervjo., 
W)n 11(I 	L 	Thtft jf),7, 	

I. H(i 	hi] 	.1.()fl4 Lu 
v./hich the c1l1 irj let er to MO us not procedurly iSUC, 
dfjt1y 11itIl n wlfjde inI:'nt ')n L() deprive me from 
ing - for the intervjej that 1 -110 on 25-10-94 However, omchou 
or rther 3 appenc1 far Lhi -  iflerview, 	aml coflfj(Qr)t tht I 
have done best performince in that intrvje,0 13ut the SC1rCtj 
Committee iis 

oicod by the !i-)(d zuthority with ri ].nf.de 
ifltentic)fl to drop my name frau the e1octjon list and ulttj 

C 

ma tly hns been drop nc3 ]r:rivin1 rio from th cc tL 1nj aromc> t ion to the OS t; of en ioj: 	ss is Lnt which I CME to 
from reliable courccs is a result: of this, Idany of my junir 
sUpercecded rio. I have been raisir) protet in this recard, for 
which with malaficle inLefltion,I am Subjectec3 to illeqal Ira 
mont taking resort to requnnt trer as refer.ed to herein  

J. 

• 	above, 

7. That sir, on the 	'5is o iiv s'nioyjt.' I ari 	tjte d to a 
C-. Types quarter. Rut I cr not as ye 	

4
t  hr' provid 	with 

even a !3 or A tycwj •!u;lrtLer in., ;1 . 1to or uij rope ated r' rues t 
even though DIU lots of cruartc:s ui-e lying wcat)t in that time 0  The Iflalafjde ifltCt)j) 15 <1uiIe (Vj)t t t(j:rotl 	:uui I hve bcen SUbjcted to :ro(Tuc?nt t'nfcr. 

0 . That 3ir, I Jing a heart nLiCflt r su1tjig :rom the menn1 agony and tejons at 
this staje, it will be dif icu)t on my 

part to proceed to 	
not to spe- ake of c;etLincj x!,M 	

care froru hj- s.ecjaijst even thc ordinary I e(.!ical fa.ci1ijc 	are also not availaJ1o. Furthrr as 
is evj3etit, Khonsr is a dev1 station of !. 

.j,. (under Gca-só±nce D1V11on) since lonq. There i no 5UiL;blo accomodthtjon with 
evoti mifljrnWi I- acilitic- ar a\'aib1e , it will be Very risky 
on my oart be flr a I 'earL n-' t ieri L to a170ce(c1 to honsa(I.ruul- , r 	1 Prdesh) 

tJnder 	thic c: ireuris L:Incos I , pr y 
vow: 	 to r:ou,1 	Uc: )lc';d to 
Cons i(er my Case with duo SyP1p;thy and 
furtjr 	he 	1.c :.ed 	to 	staY the Operatjcfl 
o 

94 

kX 

con 
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f 

by hc 1 0n 	Jr of 
flU(1 • , tid P ). 1 O\? fl1 	 Ly 	i Lher 	t 

or aLJrht coos1(r'r1n( 
nty ill 11(;1 t1 	L)d 	ffr 	t?I j3 I fi t

1  
ewr 

Y 	 tu)1 

( Ii. 	flUR1201I7Ii.i) 01 	t 

Toch/; 3tt, 

O3Cj(fl0(. Divr. 

Coptyto:- 	 Jorht0 

1) To Dr. PI.fl, Szikia, 

I(a(1 of.  ()eo-Scj('fle Divt) 

ROR.L., JorI -iat. 	• 

C0O.e Ho H. L1. , 

A.O., R.R.L.,Jorji 

LD'Oix 

jlf 


